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A Principal Bench -

0.A.No.1331/98

Hon'ble Shri R.K.Ahooja, Member (A)

New Delhi, this the 12th day of February, 1999

shri Chandra Bhan Garg

s/o late Shri Luttas Mal

5/46 Patel Gali, Vishwas Nagar

. Shahdara : : ’

\ : . péthi - 110 032. ‘ C R Applicant

. (In Person)
Vs. : !

Director General ,

Employees State Insurance Corporation

“panchdeep” Bhawan, Kotal Marg. o

New Delhi. g ... Respondent

'»

,(By shri G;R.Nair, Advbcate)

ORDER (0ra1)/

The applicant retired as Joint Directof from the
Employees state Insurance Corpokation (hereinafter

referred to ESIC). His grievance is that the respondents

have delayed  the refund of premium contributed by him in
the Group: Savings . Linked Insurance. Scheme. of . Life
o Insurance Corporation of India amounting to Rs.7000/- for

the period of approximate]y one year. He has now come

before the Tribunal seeking the payment of market rate of

interest for the period of délay. The respondents in
‘théir reply have.‘stated 'thatv_the premium has to be
refunded by the LIC and thereafter'the payment is to be
made to the subscribef, 'In the present case as per the
procedure the 1n£imatibn to thelLfC was made on a
qUarter1y basis. The cheque from the LIC was received on

12.3.1998. . It is only thereafter that the ‘payment could

be made to'ﬁhe applicant. .
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2. I~ have considered the hatter. I find that

even if there was a de1ayed payment by the LIC, the

respondents could have immediately given the money to the

‘applicant. However, ﬁhey delayed it for a further period

of three months for which no satisfactory explahation was

available. In the cﬁrcumstances, I partly allow the OA
and the respohdents are directed to pay interest at the
rate of 12% per annum to the app]icant for the period

from 12.3.1998 to '3.6.1998. No costs.
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